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CoJJeres .... Bi&'her S-c1ary 
Sehools In Delhi 

r Shri Abdul GhaDi Galli: 
1255. ~ Shri Maheswar NaIk: 

. l Shri Bhacwat Jha Azad.: 

Will the Minister of Educatlcm bt 
pleased to state: 

(a) the number of Government 
Degree Colleges and Higher Secon-
dary Schools in Delhi; 

(b) the number of recognised pri-
vate Colleges and Higher Secondary 
Schools in Delhi; 

(c) the monthly fees charged from 
, students in various classes; 

(d) whether Government propose to 
~ free education in Delhi; and 

(e) if so, from which date? 

The MiDJster of Education (Dr. 
J[. L. 8hr1ma1i): (a) 2 Professional 
Colleges and 191 Higher Secondary 
Schools including 11 run and managed 
by Local Bodies. 

(b) '11he number of Arts and 
Scimce Degree Colleges which are 
recognised by the University of DelhI 
ei1her as constituent or aftIliated col-
leges is 21. In addition, there are 
eight Professional Colleges and four 
Research Institutions. There are 1011 
recognised private Higher Secondary 
Schools. 

(c) A· schedule of fees charged is 
laid on the Table of the Lok Saliba. 
[See Appendix II, annexure No. 38]. 

(d) Educati!ln .is already free in 
Delhi upto VIII Class. There is no 
proposal at present to extend free 
education further. 

(e) Does not arise. 

Criminal Cases In DelhI/New Delhi 

1256. 8hri AbdUl GhaDl GoDl: Will 
the Minister of Rome Mairs be 
pleased to state; 

(a) the IllUmber of criminal _ 
registered in wrious PoHce ·Stations 

~I in Delhi and New Delhi during 199-
. - 80, 1960-61 and 1961-62 SO tar; I' 

(b) number of challaned cases: and 

(c) number of cases where accused 
were conviobed? 

The MIDI.ter of State in the MlDIa-
tr,- of Rome Mairs (8hri Datar): 
(a) to (c). A statement containing 
the requisite information is laid CII\ 
the Table of the House. [See Ap-
pendix II, annexure No. 39]. 

Land In Delhi 
1257. 8hri Rem Baraa: Will the 

Minister of Rome Mairs be pleased 
to state: 

I (a) whether the prices evaluated by 
_ the Committee Constituted for ptupOlle 
• of acquiring land in Delhi are pro-
J posed to be .paid to the refugee clai-
. mants whose lands are aCQuired and 
~ according to 1lhe existing rates; and 

(b) if not, what will be the basis 
of compensation? 

The MiDJster of State in the MIDIs-
try of Home Mairs (Shri Datar): 
(a) No Committee was constituted for 
the purPOSe of acquiring land in 
Delhi. 

(b) Compensation to be paid to the 
. retugee claimants and others whoae 
land will be acquired under the 
'scheme for the acquisition, develop-
ment and disposal of hmd in Delhi', 
details of which are contained in the 
statement laid on the Table of HOII8e ' 
on 23rd March, 1961 in reply to the 
notice under Rule 197, from Shrf 
P. G. Deb, will be in accoodance with 
section 23 and 24 of the Land Ae-
quisition Act, 1894. 
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